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| Mr.R.N.Mthur - counsel for applicant.

i

) + . r N
Heard the learned counsel for the applicant.

| We would not like to enter into any controversy of al.i

thesﬁsetg—whethef §E§ chargeQSheet hasvbeenL} sue
or not. The applicant mdy file a representation
taking all the preliminary”ohdgctidns.raisgd in the
0.A, and should get the representaticn deéided by
thé disciplindary @uthority at the earliest., After

the dicision of the disciplindry authority if there

is any grievence, the applicant miy file a fresh

0,A., The 0.A, is dizmixssdze#s disposed of.

(L L,

(0.P.Sharme) - 7 {D.L.Mehta)
Member (A) Vice Chairman.




